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Mr., Re.KeoGupta appligent in person

MreB.Colkrati, Principal, GovteBoys Sre Secondary

_ School,Nlipur present,

nr.Santram, Principal, Govt.Boys Sr. Sece.School Noe 2
Shakti nagar present,

M Heard the applieant who appearod before me in persone

All the respondents mxexpkxRyk ‘have been served, Shri Santram
l: Principal, Shaktinagar school and Shri B.C.Upsfoti, Principal
Alipur school were present befori me, This application hes

{ been filed by the appli.cant prayed that the respondents be

‘. directed to pay an amount of R¢.1856.90 which is the balance
[ § © amount to which the applicant as alleged to be *entitled to under
the Compulsory Deposit Schcme (cDS) due to him, He has aleo
claimed Rs, 6326,68 as jnterest on this amount, The applicant
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h }* 1 retired as a Post Graduate Teacher from the Govt, Boys Sre.5ec~ i
i ““ondery School, Shakurpury Delhi, the principal of which school

i if Respgndent Nge6, ON T1¢7e89, The applicant has received

three years instelments of F84382/« each under the £ERE Compulsory
Daposii‘: échema but a2lleges that the 4th and 5th instalments and
the refund of the new CDS has not been made to him, This fact

is supported by Annexure, Re7 which a letter dated 19.7489

written by the Principal of Alipur School ie., Redse to the 3
Principal of Shaktinagar School (ReS)e
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2. Shri Santram, Principal of Shaktinagar school present
'_ before me mu etated that the relevant papers of the applicant
Y 2N | R R Y received by the Principsl of Shaktinager Scheol
} till today, He btmght my attention to Annexure.P, 5 dated
i 1564681 in which the Principal of Alipur School wes addressed 4
to this effect, On the otherhand Shri Upreti, Principal of
| ' Alipur School appeared befare me today and stated that all
% 3 ‘relevant papers regarding the CDS amount of the applicant had
been sent to the Principal, Shaktinagar School in 1979, 1981,
1989 and 1991 The Principal of Shaktinagar School, however,
'ﬁ'{ : stated that such papers :avc not been received by the office
‘ of his Schaool
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3. The applicant is a retired Teacher with very

. 1imited resources and he has been going from pillar to post

: for the last 12 years to get +his amount paid to him, He had
to approach this Tribunal as the last resorte In the circum-
ctances I do not stend on the technical formelity of limitate
'; jon and admit this application,
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ik e wmu Shisastian
Sl £ »m: p.tuct.top #0 the ﬂnpondmz Nq.z (Director of Educa

it ins ot O tho applicant's advocate dated 141,92 at Exbt,P,1 by cal ing

for all the necessary papers from the Principuh of the various
i Schoqlaq-nd make payment of the 4th and Sth mtglpnu of
~old COS as also new CDS to which the applicont is #:_ntitlﬂ
aleng with 12 per cent .intnut on the enuthd ‘amount fr
the date this payment boean, due to the date of actual pay-
menty  This should be done within a period of thr“ months
from the date of communication of this order, Thuu will
‘ £ ke no order as to costs, 3 o .
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